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For The Applicant(s): Mr. P. C. Das, counsel
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" For The Respondent(s) Mr. R. Halder, counsel

ORDERORAL)

% =‘ “Per: Ms. Bidisha Baneriee, Member (J):

Heard 1d. counsel for both sides.

2. - Ld counsel for the applicant submits that the grievance of the
applicant has been redressed. The suspénsion order hés been revoked and

the applicant has been permitted to join'his duty.

3.  Accordingly, since the grievance of the applicant has been

redressed, the O.A has become infructuous and is disposed of as

infructuous. No costs.

4. Communication dated 34 September, 2020 is taken on record.
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